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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
a~d Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Sixth Report on 
Action Taken by Government on the recommendations of the Com-
mittee on the Welfare of Schedu1ea Castes and Scheduled Tribes 
contained in their Twelfth Report (Fourth Lok Sabha) on the 
erl;twhile Ministry of Petroleum and Chemicals and Mines and 
Metals (Department of Petroleum)-Reservations for Scheduled 
Castes and Scheduled Tribes in Gauhati Oil Refinery. 

2. The draft Report was considered and adopted by the Com-
mittee on the 21st January, 1972. 

3. The Report has been divided into the following Chapters: 

I. Report. 

II. Recommendations/Observations which have been accepted 
by Government. 

TIl. Recommendations/Observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV. Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

v. Recommendations/Observations in respect of which Gov-
ernment have furn1shed interim replies. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Twelfth Report of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes (Fourth Lok 
Sabha) is given in Appendix. It would be observed therefrom that 
out of 19 recommendations made in the Report, ten recommenda-
tions, i.e., 52.6 per cent have been accepted by Government; tbe 
Committee do not desire to pursue two recommendations, i.e. 10.5 
per cent in view of Government's replies; replies of Government 
have not been accepted by the Committee in respect of three recom-
mendations, i.e., 15.8 per cent, which require reiteration and Gov-
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(viii) 

ernment have not furnished their final replies in respect of four 
recommendations, i.e. 21.1 per cent. which are still awaited. 

5. For facility of reference thetec:!ong):lendations of the Com-
mittee have been, printed, in thick type in the body of. the Report. 

NEW DELHI; 
January 24, 1972 
Magha 4, 1893 (8). 

... ·i .. 

BUTA SINGH, 
Chairman, 

CO~1ll.jttee ,(m the Wellanr' 
of Scheduled Castes and 

Scheduled Tribes,. 



·CBM'TEK I 

REPORT 

. "The Committee in :t>ara 5.8 of· theft' Twelfth Report (Fourth Lok-
Sabha) on" the erstwhile Ministry of Petroleum and Chemicals and 
Mines and. Metals -{Department of Petroleum)~Reservations for 
Scheduled Castes and Scheduled Tribes in Gatihati Oil Refinery 
noted that the Gailhati: Oil' Refirrery was not mentioning the num-
ber of postsreser"eci for" Scbed1fled CliStes" and' Scheduled Tribes in 
advertisements issued to the press :in -the past. In advertisements, 
it "was only mentioned that other things being equal, preference 
would be given to candidates _belonging to Scheduled Castes and 
Scheduled Tribes. The" Coininitt~~, however, noted with satisfac-
ti~~ that the 'C()rporation/Refinery li~d' ~ow decided invariably to' 
indicate the number of posts :reserved for Scheduled Castes ancl 
Scheduled Tribes in the advertisements issued by them. The 
Committee suggest~a.that in addition to intimating the vacancies 
to the leading newspapers and to the'a.s~ations of Schedulp.d 
Cas.tes and Scheduled Tribes, the Refinery should also notify the 
Vadlilc!es to the M.Ps. and MLAs. belonging to Scheduled Ca"stes 
and Scheduled Tribes fu the State. 

In their reply dated .the ~3rdMal'ch, 1971, the Government have 
stated: 

"While notifying the reserved vacancies" to the Employment 
ExdiangesfPress, we endorse co?ies to the recognised 
Scheduled" Caste/Trib~F, Associations in the State. We 
consider it satisfactory' and' feel that the status quo may 
be maintained.'~' .. 

'In'view 6f,tbecontlnued .'s~ortfall in the intake of)~cheduled 
Caste ,and Scheduled Tribe employees of all categorie~ hi' the under-
taking, the Committee would reiterate their suggestion that copies 
of notices of vacancies reserved for these communities should also 
be sent by'. the "GauhatiOiI KefiDei'yto theM.,p.s Bnd' M.~.A.s of 
&he Siate belongIBg to Scheduled Castes and Scbeduled' Tribtls ~nd 
also to the members of the Parliamentary CommJfie~ on the Wel-
fare of Scheduled Castes and Scheduled TrInes as is being dorie by 
SOBle other public undertakings, so that they wuld publicise the 
!aeancies among prospective Scheduled Caste and Scheduled Tribe' 
candidates residing in remote areas. 



1.2. In para 10.5 of their Report, the Committee noted that the 
Gauhati Oil Refinery had adopted the orders of the Government of 
India in regard to dereservation of posts and carrying forward of 
reserved vacancies for three recruitment years. 

In para 10.6 of their Report, the Committee invited the atten-
tion of the Ministry of Petroleum and Chemicals and Gauhati Oil 
Refinery to the Ministry of Home Affairs' instructions that all cases 
of dereservation should be reported to the Ministry concerned and 
to the Commissioner for Scheduled Castes and SchedulJ;!d Tribes 
with a note indicating the efforts made to get suitable candidates 
for their information. The Committee also suggested that in 
future before dereserving a particular post the Employment Ex-
changes should be approached to get suitable Scheduled Caste and 
Scheduled Tribe candidates. 

The Indian Oil Corporation, in their reply, forwarded bv Gov-
ernment with their office memorandum dated the 23rd March, 1971, 
bave stated: 

"Under the Articles of Association, the Corporation is auto-
nomous in service matters. It is, therefore, felt that we 
do not need to take prior approval of an outside authority 
for dereserving the posts. Competent llppointing authori- . 
ty in the Corporation will de reserve the respective 
posts. 

According to the procedure laid down by the Government, 
the posts, which it has not been possible to fill through 
Employment Exchange, have to be advertised and, if 
necessary, re-advertised in the press to attract SUItable 
candidates belonging to Scheduled Castes/Tribes, as the. 
case may be. If even press advertisements fail to yield 
the desired result, it is very much doubtfu~ if going back 
to the Employment Exchange will be of any avail." 

The Government, in their forwarding memorandum dated the 
"23rdMarch, 1971, have agreed with the above reply given by the 
Indian Oll Corporation. . 

In view of the huge shortfall in the number of Scheduled Caste 
1Uld Sr.heduled Tribe employees in all categories of posts under the 
Gauhati Oil Refinery, the Committee would reiterate that before 
dereserving any post under the Refinery, the Employment Exchanl{c 
'Should be· approached to get suitable Scheduled CastefT!ibe candi-
.dates. The Committee would also urge that the I~dian Oil 
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'"'Corporation should specify the categories of posts, the dereserva-
tion of which must be referred to the Board Q,f Directors for its 

':prior approval, as also those posts, dereservation of which should 
have the 'prior approval of the Managing DiPector of the Oil 
Refinery. 

The Committe.e fail to understand the stand taken by the Indiall 
Oil Corporation that the Corporation' is autonomous in service 
matters and it need not take prior approval of an outside authority 
tor dereserving a post. The Committee would urge that the India .. 
Oil Corporation should at least notify all cases of dereservation to 
the administrative Ministry concerned and to tbe Commissioner to& 
Scheduled Castes and Scheduled Tribes, wbo is a Special Offieer 
appointed by the President under Article 338 of the Constitution to 
watch the implementation of the safeguards provided to the Sche-
duled Castes and Scheduled Tribes under the Constitution. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPrED BY GOVERNMENT 

Recommendation (SI. No.1, Para No. 2.5) 

The Committee are glad to note that the Corporation is maintain-
ing statistics as per the proformae devised by the Bureau of Public 
Enterprises and tlrey are being furnished to the Ministry of Petrol-
eum and Chemicals. Bureau of Public Enterprises and the Commis-
sioner for Scheduled Castes and Scheduled Tribes. They would sug-
gest that siniilarstatistics should be maintained according to the 
various units of the Corporation and they should also be made avail-
able to the authorities concerned. The Committee would also like 
to emphasise that mere maintenance of statistics is not an end by it-
self. The object of maintaining these statistics is to know the defi-
ciency and shortfalls in the recruitm~t of Scheduled Castes and 
Scheduled Tribes in the services and to underline the need for tak-
ing remedial measures to make good the shortfalls. 

Reply of Government 

We are already ma:ntaining statistics as per the proformae devis-
ed by the Bureau of Public Enterprises in respect. of each unit sepa-
rately. The same will be intimated to the authorities concerned. 
The last part of the recommendation has been noted. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15 (16)/70-0R, da·ted the 2.1rd 

March, ] 971]. 

Recommendation (S1. No.6, Para No. 4.15) 

The Committee regret to note that although the Ministry of Home 
Affairs have laid down that the Scheduled Caste and Scheduled 
Tribe candidates should, wherever feasible, be taken for interview in 
separate blocs and on separate dates so that they are not judged in 
comparison with general candidates, the Corporation/Refinery do not 
interview such candidates in separate blocs and on separatp dates. 
The Committee feel that due to iDon-adoption of these orders, the 

4 
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Scheduled Caste and Scheduled Tribe candidates would be at great 
disadvantage as compared to otherc~&d~tes '~ so j~:r as r~ruit
ment in the Gauhati Oil Refinery is concerned. The Gommittee 
would, therefore, urge that the. Schedule<i ,Caste/Tribe candidates 
should be interviewed in seParate blocs and 'on separate da,tes. 

Reply of Government 

As reported earlier, we have since decided thae Scheduled Castel 
Tribe candidates will be interviewed in separate sittings and suit-
able instructions have been issued to Gauhati Refinery. 

(Please see footnote on page 13 of the main Repo~t). 

[Ministry of Petroleum & Chemicals anq. Mines .~ Metals (Depart-
ment of Petroleum) O.M. No. 15(16) /70-0R, dated the 23rd March, 
1971]. 

Recommendation (S1. No.7, Para No. 4.16) 

The Committee further note that the Selection Committee! 
Promotion Boards of the Gauhati Oil Refinery do not include any 
representative of Scheduled Castes or SchedUled Tribes in as much 
as they do not have spfficient number of Se~duled Caste/Tribe 
Officers f()r inclusion in such Comrilittees/Boards. They, howf"ver, 
note that the Corporation would not have any objection to includin~ 
a Scheduled Caste/Tribe officer in the CommitteefBoard provided 
one is available with the necessary expertise. The Committee 
rec()ffimend that -till such time as a suitable Scheduled Caste/Tribp 
Officer is available in the Gauhati Oil Refinery for inclusion -jn the 
Selection Committees/Promotion Boards, a Scheduled Caste/Tribe 
officer of the Indian Oil Corporation may be associated with the, 
Selection Committees/Promotion Boards of th.z Gauhati Oil 
Refinery. 

Reply of Government 

We have accepted the recommendation though it will consider-
ably delay the reCruitment/promotion processes. 

[Ministry of Petroleum & Chemicals and Mines & 'Metals (Depart-
mentof Petroleum) O.M. No. 15(16) /70-0R, dated the 23rd March, 
1!}71]. 

Recommendation (SI. No.8, Para No~ 4..17) 

The Committee are glad to note that the Corporation has agreed 
10 follow in toto the Government's ruies and instructions in the 
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matter of reservations, for Scheduled Castes and SclJe,duled Tribes;. 
p.nd that a formal directive is also being issued. 

Reply of Government 

Noted. 

lMinistry of Petrole~ & Chemicals and Mines & Metals (Deplirt--
ment of Petroleum) O.M. No. 15 (16)/70-0R, dated the' 

23rd March, ]971} 

Recommendation (SI. No. 10, Para No. 5.9) 

The Committ'ee are unhappy that it is not the practice of Select-
tion Committees in the Refinery to record the reasons for the--
rejection of Scheduled Caste/Tribe candidates sponsored by thE>--
Employment Exchal'lges. The Committee considered it imperatiw-
that the Employment Exchanges should know the deficiencies or 
otherwise of the candidates sponsored by them for the purpose of. 
selection. The Committee would urge that the recruitment lJl"OCe-

dure of the Refinery should be modified so as to make it obligatory 
on the part of the Selection Committee to record the precise reasons 
for the rejection of the Scheduled Caste and Scheduled Tribe candi- -
dates sponsored by the Employment Exchan~s. In this connection, 
attention of the Ministry is invited to the Office Memorandum 
No. 14/12/67-Estt.(D) dated the 10th April, 1968 (Appendix VI) by 
the Ministry of Home Affairs to all Ministries/Departments of the 
Government of India regarding vacancies reserved for Scheduled -
Castes, Scheduled Tribes and Ex-Servicemen. -

Reply of Government 

It has been decided that in case of posts reserved for Scheduled; 
Caste/Tribe candidates the reasons for rejecting Scheduled Caster 
Tribe candidates will be communica,ted to the Employment Ex-
changes. Gauhati Refinery- has noted the instructions. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
mentof Petroleum) O.M. No. 15 (16)/70-0R, dated the-

23rd March, 1971)_ 

Recommendation (SI. No. 11, Para No. 6.6) 

The Committee note that against 119 Class I Supervisory pm,ts; 
in the Gauhati Oil Refinery (as on 1st January, 19701 tnde para 
No. 4.4, there are only two Scheduled Castes and one Scheduled' 
Tribe employees. The shortfall as to the extent of 14.98 per cent in' 
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respect of Scheduled Castes and 4.16 per cent in respect of Schs-
duled Tribes. In Class II posts, there is no Scheduled Caste/Tribe-
employee. While the percentage of Scheduled Caste employees in 
Class III non-Supervisory posts is 5.06 as against the prescribed per .. 
centage of 4.7, the per-eentage of Scheduled Tribe employees is only 
2.87 against the reservation of 19.2 per cent. i.e. a shortfall of 16.3~ 
per cent. The Committee would s'trongly urge that the Refinery 
shOuld make all-out efforts to recruit more Scheduled Tribe em-
ployees in Class 'ITI non-supervisory posts as and when vacancies 
occur in luture. 

Reply of Government 

Nored. 

[Ministry .of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum)' O.M: No. 15(16)/70-OR, dated the 

23rd March, 1971]. 

Recommendation (SI. No. 12, Para No. 6.7) 

The Committee are unhappy that there are no Scheduled Castel 
Tribe employees in Class IT Supervisory posts. The Refinery should 
take suitab:e steps to in1hfc1--q\lalified Scheduled Caste/Tribe em-
ployees in Class-rr Supervisory posts. 

Reply of Government 

Noted. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
mem of Petroleum) O.M. No. 15 (16)/70-OR, dated the 

23rd March, 1971]. 

Recommendation CSI. No. 13, Para No. 6.8) 

The Committee fail to understand why no Scheduled Castes! 
Tribes could be appointe<l as -a Typist in 1968 and 1969 in as much 
as there does not appear to be any dearth of suitable Scheduled 
Caste/Tribe typists in the country. They feel that no energetic steps 
were taken to adV'ertise the posts or to give adequate publicity to-
the vacancies. The Committee recOIl'ihletta that the Employment 
Exchanges Should be approached to send suitable Scheduled .Caster 
Scheduled Tribe candidates even if they (the Employment Ex-
changes) fail to furnish a panel initially ill respect of the demand'. 
from the appOinting authority. 
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Reply of Government 
~ _ . ...: ~- . 

Noted. it maY'De' added that in 1009;~{j:r tvlo pmltM bne'pb~t 
-was filled by-a ScbedUlfCITribe canaYaate. ~ 

-,' : 'I .. L· 
fMinistry of Petroleum & Chemicals apd }4ines _~, ~ls (~d

ment of Petrol~um) O.M., No. 15(16) /70-0R, dated tile 
- . "23l'd :M:a~~h~ J971]. 

"' - ... --:-' ...... '.-.z. 

Recommendation (SI. No. 15, Para No. 7.3) " .-
J 

The Committee are constraifte'a --nr- observe that there has been 
1'0 /lromotion of Scheduled -Ca~teJTribe _ employees In Class II 
:Supervisory posts d,uring 196'7. 1968 and -1969. Taking all the cate-
gories together, -there liave been only nine cases of prom{)tion, in-
volving Scheduled Castes outof 163 during the period 1~67 to 1969. 
There have been only two eases of, ,Pl'.pmotion involving Schedul~d 
Tribes duripg the same perioa· and that too tIl Class III posts. The 
Committee are distressed to note tlUlt there is considerable short-
fall in the promotions of employees belonging to these communities, 
especially of Schedul~d Tribes. Thev woufcl u~4h~t:al1-out efforts 
should be made to bring the staff belonging to Scheduled Castes 
and Scheduled Tribes up to the desired standard so that they are 
able to earn theii~romotions. 

Reply of GoveQUD~,Dt 

Noted. - I~' -1' 

lMinistry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15(16)/70-0R, dated the 

23rd March, 1971]. 

Recommendation on. N .... ,11, P.ataNp.9A) 

The Committee note the present position in regard to mainten-
ance of rosters. '!'hey would .liiuggest that the rost~rs should be 
inspected by the Chief Personnel Officer whenever be visits the 
Headquarters of the Refineries. ,fo.ny deficiencies. -in the mainten-
ance of rost.ers should be brought to the no~ice of -the General 
Manager' of .the Refiner'y for necess~l:Y, ~,diill :ac~ion.: 

Reply of GovernmeBt-

Noted. 

{Ministry of P~role~ ~ _Che~fCa1s' and -~ines.&~etals :(Depart-
. ment of Petroleum} O.M. No. '15 (16)j7o...0R, dated the 

'," - ,~'. .23rd March, 1971]. 
:-- -. .. - . 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITI'EE DO NOt' 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recommendation (SI. No.5, Para 3.12) 

The Committee note with concern that no evaluation has so far 
been made about the number of persons in the different cadres 
belonging to Scheduled Castes and Scheduled Tribes in the Gauhati 
Oil Refinery, who will get promotion if this benefit is exttcnded to 
them. or the number of persons who will be superseded if the pro-
motion takes place according to the revised system of rating. They 
fu::-ther note that instructions have been Issued by the Corporation 
to the Gauhati Oil Refinery to make such a study. The Committee 
sU'ongly urge that the instructions issued by the Ministry of Home 
Affairs should be scrupulously oBserved in tnc matter of promotions 
also. 

Reply of Government 

Please see foot-note on page 6 of the main report which records 
the findings of the study since completed. 

[Ministry of Petroleum & ChemicaJs and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15 (16)/70-0R, dated the 

23rd March, 1971]. 

Recommendation (SI. No. 14, Para No. 6.9) 

The Committee are distressed to note that no Scheduled Caste or 
Tribe candidate could be appointed even as a Security Watchman in 
1968 and Hf69 for which no speCIal qualifications are necessary. 
The Committee hope that the present shortfalls would be matre up 
by the Refinery as early as possible by resorting, if necessary, to 
ad hoc recruitment of Scheduled Caste/Tribe candidates. 

\ 

Reply of Government 

As Gauhati Refinery is already over-staffed, it may not be POSSI-
ble to make recruitment-on an ad hoc basis. However, efforts will 

9 
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be made to make good the shortfalls by recruiting Scheduled Castes! 
Scheduled Tribes whenever there are vacancies to be filled in. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15 (16) !70.0R, dated the 

23rd March, 1971]. 



CHAPTER IV 

RECOl\{MENDATIONS IN RESPECT" OF WHICH REPLIES OF 
GOVER~ENT BA VE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (SI. No.9, Para No. 5.8) 

The Committee note that the Gauhati Oil Refinery was not m<.>n-
lioning the number of posts reserved for Scheduled Castes and 
Scheduled Tribes in advertisements issued to the press in tbe past. 
In adV'2rti'3ements, it was only mentioned that other things being 
equal preference would be given to candidates belonging to ~e
duled Castes and Scheduled Tribes. The Committee, however, note 
with satisfaction that the Corporation/Refinery has now decided 
invariahly to indicate the number of posts reserved for Schedulf>d 
Castes and Scheduled Tribes in the advertisements issued by them. 
The Committee suggest that in addition to intimating the vacancies 
to the leading newspapers and to the associations of Scheduled 
Casts and Scheduled Tribes, the Refinery should also notify the 
vacaneies to the M.Ps. and MLAs. belong to Scheduled Castes and 
Scheduled Tribes in the State. 

Reply of GovenQJlent 

While notifYing the reserved vacancies to the Employment Ex-
changes Press, we endorse copies to the recognised Scheduled 
Caste/fribe Associations in the State. We consider it satisfactory 
and feel that the statu.s quo may be maintained. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M, No. 15(16) f70-0R, dated the 

23rd March, 1971]. 

Comments of the COlJllQ.ittee 

Please see Chapter I (Para 1.1). 

1Iecommewlation (SL ND. tS, Para No. 10.5) , 
The Comrnit~ note that the Gauhati Oil Refinery has adopted 

the orders of the Government of Ind;a in regard to dereservation of 
posts and carrying forward of reserved vacancies for three recruit-
ment years. -

II 
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Reply of Government 

Requires no comments. I 

[lv.1inistry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O;M. No. 15(16) f7O-OR, dated the 

23rd March, 1971]. 

~ecommendation (Sl. No. 19, Para No. 10.G) 

In this connection, the Committee would like to invite the atten-
tien af the Ministry of Petroleum and Chemicals and Gauhati Oil 
Refinery to the Ministry of Home Affairs' instructions that all cases 
of dereS'ervation should be reported to the Ministry concerned and 
to the Commissioner for Scheduled Castes and Scheduled Tribes 
with a note indicating the efforfs made to get suitable candidates 
Jor their information. The Committee would also sug~st that in 
future before dereserving a particular post the Employment Ex-
changes should be approached to get suitable Scheduled Caste and 
SchedultCd Trih~ candidates. 

Reply of Indian Oil Corporation 

Under the Articles of Association, the Corporation is &utonomou::; 
in service matters. It is, therefore, felt that we do not need to take 
prior approval of an outside authority for dereserving the posts. 
Competent appointing authority in the Corporation will de reserve 
the rEspective posts. 

AccQrding to the procedure laid down by the Government the 
posts, which it has not beE!D possible to fill through Employment Ex-
change, .have to be adV'Crtised and if necessary, re-advertised in the 
'Press to attract suitable candidates belonging to, Scheduled Castes/ 
Tribes, as the case may be. If even press advertisements fail to 
yield the desired. result, it is very much doubtful if going back to 
the Empolyment Exchange will be of any avail. 

Reply of Government 

Government agree with the reply given by the IOC. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15(16) /70-0R, dated the 

23rd March, 1971]. 

Comments of the Committee 

Please see Chapter I (Para 12). 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH GOVERNMENT 
HAVE FURNISHED INTERIM REPLIES 

Recommendation (Sl. No. 2, Para No. 2.6) 

The Committee desire that the Ministry of Petroleum and Chemi-
cals should watch the percentage of reservations prescribed for 
Scheduled Castes and Scheduled Tribes in the Gauhati Oil Refinery. 
_ The deficiencies, if any, found in the representation of Scheduled 
Caste:> and Scheduled Tribes in the services of the Refinery should 
immediately be brought to the notice of the Ministry so that effect-
ive remedial measures could be taken. 

:Reply of Indian Oil Corporation 

We are submitting annual as well as quarterly reports regarding 
appointment of Scheduled Castes/Scheduled Tribes to our Ministry 
to enable the Ministry to review the position from time to time. 

Reply of Government 

Noted. In this connection, Bureau of Public Enterprises in the 
Ministry of Finance have already advised various Ministries to 
issue necessary directions to the Public Enterprises un.der their 
control asking them to make reservations for Scheduled Castes and 
Scheduled Tribes in service in their organisation. Necessary direc-
tions are being issued to the Indian Oil Corporation. This will be 
reviewed. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) OM. No. 15(16)/70-0R, dated the 

23Td March, 1971]. 

Comments of the Committee 

A copy of the directions issued by the Ministry to the Indi,an 
Oil Corporation may be furnished to the Committee and the results 
of the review to be made by the Ministry intimated to the Com--
mittee in due course. , 

Recommendation (SI. No.3, Para No. 3.10) 

The Committee note the present percentage of reservations pro-
vided for Scheduled Castes and Scheduled Tribes in the Gauhati 

13 



14 

Oil Refinery. They hope that with the enhancement of the percen-
tages of reservations by the Government of India for Scheduled 
Castes from 12! per cent to 15 p~ cent and for Scheduled Tribe'3 
from 5 per cent to 7l per cent in posts filled by direct recruitment 
on all-India basis, the Corporation and its Refinery'units would also 
raise upward the percentage of reservation for Scheduled Castes 
and Scheduled Tribes accordingly. In this connection the Com-
mittee would like to invite the attention of the Ministry to the 
following observation made by the Ministry of Finance (Bureau of 
Public Enterprises) in relation to the enhancement of the percen-
tages of reservations for Scheduled Castes and Scheduled Tribes in 
the services of Public Undertakings (vide Seventh Report of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes-Fourth Lok Sabha): 

"If the existing percentages of reservation for Scheduled 
Castes and Scheduled Tribes in Government services are 
revised upwards, on the basis of the population figures of 
1961 Census or otherwise, there may' bot be much objec-
tion to 'adopting these percentag.es for the Public Enter-
prises also." 

RepLy of Indian Oil Corporation 

We have already accepted the increase. 

Reply of Government 

Noted. Bureau of Public Enterprises in the Ministry of Finance, 
in this connection, have already advised the various Ministries to 
issue supplementary direction to the Public Enterprises under their 
administrative control to the revision of upward percentage of 
reservation for Scheduled Castes/Scheduled Tribes. Necessary 
direetions will be issued to IOC.' This will be watched. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15(16) f70-0R, dated the 

, 23rd March, 1971]. 

Comments of the Committee 

The Committee would like to emphasise that the itattease in the 
percentages of reservations from 12! per cent to 15 pet" cent for 
Scheduled Castes and from 5 per cent to 7 ~ pe~ cent for SchedUled 
Tribes should be made effective without any furtlter delay and 
necessary cliredions issued to the Indian OU COrpGntion/Gauhati 
Oil Refinery and a copy thereof furnished to the Committee for 
their information. 
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Recommendation (SI. No.4, Para No. 3.11) 

The Committee are unhappy to note that the Corporation has not 
yet adopted the Home Ministry's orders regarding giving weightage 
to the Scheduled Castes/Scheduled Tribes candidates in the matter 
of rating in the annual confidential reports for purposes of promotion 
"as it is felt that the concessions cannot be incorporawd into our 
promotional policy unilaterally as Employees Unions are bound to 
resist it." 

~ : -,-
Reply of Government 

The question is under consideration of the Management. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. N'o. 15(16)/70-0R, dated the 

23rd March, 1971]. 

Comments of the Committee 

The Committee would urge that a final decision in the matter 
of adoPtion of the orders issued by the Ministry of HOin~' Affair; 
for giving weight age to Scheduled Caste and Scheduled Tribe em-
ployees in respect of rating in the annual confidential reports for 
promotion shonld be taken without any further delay and the same 
communicated to the Committee for their information. 

Recommendation (SI. No. 16, Para No. 8.7) 

The Committee note that no quota has been fixed for Scheduled 
Caste/Scheduled Tribe candidates for receiving in-service traming 
in the training establishment of the Refinery. The Committee, how-
ever, would like to emphasise that the Scheduled Castes/Tribes 
because of their general and educational backwardness are in special 
need of specialised training so that they can compete and come upto 
the required standard for earning their promotions. The Com-
mittee hope that the Refinery would encourage all the Scheduled , 
Caste/Tribe employees to receive the benefit of in-service training 
provided by the Refinery Establishment. The Committee would also 
urge that the recommendation of the Yardi Working Group, which 
has already been accepted by the Government, should be imple-
mented by the Corporation. 
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Reply of Government 

Noted. Regardin~ in-service training of Scheduled Caste/Tribe 
employees, our Training Department at Gauhati is drawing up a 
suitable training plan. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart-
ment of Petroleum) O.M. No. 15(16) /70-0R, dated the 

23rd March, 1971]. 

Comments of the Committee 

In view of the meagre representation of the Scheduled Castes/ 
Tribes in the Class I and Class II services in the Refinery, the Com-
mitte~ would urge that 'suitable training plan' for in-service train-
ing of the Scheduled Caste/Ttiibe employees in the Refinery should 
be drawn up without any further delay and a report thereon be 
furnished to the Committee for their informanon. 

NEW DELHI; 

January 24, 1972 
Magha 4, 1893 (S). 

BUTA SINGH, 

Chairman, 

Committee on the Weljare 
of ScheduLed Castes and 

Scheduled Tribes. 



APPENDIX 

(nat' Introduction) 

Arullym of Action taken by Government on the recommendatioTlS in the Twelfth Report 
of tIN c-,;ttee on the Welfare of Scheduled Castes and Scheduled 1 rib.s 

I. 

II. 

llI. 

IV. 

v. 

Totalnumber of recommendations , 

RecommenJations that have been accepted by Govern-
ment (Utk recommendations at Serial Nos. 1,6,7,8, 
10, II, 12, 13, 15 and 17) 

Number 

Percentage to total 

Recommendations which the Conunittee do not desire 
to pursue in \riew of Government's replies (vide 
recommendations at Serial Nos. 5 and 14) 

Number 

Percentage to total 

Recommendations in respect of which replies of 
Government have not been accepted by the 
Committee and which require reiteration (Wk 
recommendations at Serial Nos. 9, 18 and 19) 

Number 

Percentage to total 

Recommendations in respect of which final replies 
have not been received from Government (we 
recommendations Serial Nos. 2, 3, 4 and 16) 

Number 

Percentage to total 

17 
GMGJPJW -La Il--IID tAJi) La-~.2-'lJ-nu. 

19 

10 

52.6 

10·5 

4 

21. I 
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